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In The Tentral HAdministiative Tribunal
Jaipur Benecly,, Jaipur-

OA/TAIMP. Ne, __ wRA No.82/94,

Pardag Fumsr versus _ Jnion of Iniia & Ors,
Date of Order Orders
11.11.24 Mr.S.P,3harme - Copunsel for &pplicint

Mr.U.D.5harma - Counsel for Covt. respondents

Mr.Prahlad Singh -~ Counsel for private respondents.

In the light of the dzcision »f the Hon'ble Supreme
he Court in 0._1\_.119.1147/88 Nirech Kamar & Or, Ve, Ve, E.D,
Gupta & ors, Jdecided on 7.10.91, the order of this
Berch stapds modified to this extent that the order

of the Princinal Rench a@s clirified by the Hon'ble

P -gﬁggm Sipreme Court will apply. The review petition s bpee b

disposed of accordingly.
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